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मͨणपुर: एनएचआरसी न ेवǐरçठ पğकार को Ǒहरासत मɅ ͧलए जान ेके ͨखलाफ मामला 

दज[ ͩकया 

https://jantaserishta.com/local/manipur/manipur-nhrc-registers-case-against-detention-
of-senior-journalist-1905285 

इàफाल: मानवाͬधकार र¢कɉ कȧ चेतावनी (एचआरडीए) ने राçĚȣय मानवाͬधकार आयोग 

(एनएचआरसी), नई Ǒदãलȣ मɅ मͨणपुर पुͧलस ɮवारा एक वǐरçठ पğकार को राÏय सरकार के ͨखलाफ 

èथानीय टȣवी पर Ǒदए गए बयान के ͧलए "मनमानी Ǒहरासत" के ͨखलाफ मामला दज[ ͩकया है. -दवा 

नीǓत। नई Ǒदãलȣ मɅ एनएचआरसी को ͧलखे एक पğ मɅ, एचआरडीए ने कͬथत "उ×पीड़न, एक आवास कȧ 

अवैध तलाशी, और इंफाल पूव[ मɅ पुͧलस ɮवारा वǐरçठ पğकार हेमंतकुमार Ǔनगंोमबम कȧ मनमानी 

Ǒहरासत" के बारे मɅ ͬचतंा åयÈत कȧ। पğ पर एचआरडीए के राçĚȣय काय[कारȣ सͬचव हेनरȣ टȣफगने न े

हèता¢र ͩकए थे 

वǐरçठ पğकार हेमंतकुमार Ǔनगंोमबम èथानीय मͨणपुरȣ दैǓनक सनालȣबाक के संपादक हɇ। एचआरडीए 

ने एनएचआरसी से अपील कȧ ͩक वह इस घटना को एक "पğकार और एक मानवाͬधकार र¢क के 

ͨखलाफ अपने संवैधाǓनक Ǿप से गारंटȣकृत मौͧलक अͬधकारɉ का Ĥयोग करने" के ĤǓतशोध के मामले के 

Ǿप मɅ मानɅ। इसने एनएचआरसी से मͨणपुर के पुͧलस महाǓनदेशक को त×काल मामले कȧ त×काल और 

Ǔनçप¢ जांच शुǾ करने और दो सÜताह के भीतर एनएचआरसी को एक ǐरपोट[ Ĥèतुत करने का Ǔनदȶश 

देने का आĒह ͩकया। 

इसने Ǔनगंोमबम के ͧलए सुर¢ा भी मांगी। एचआरडीए के मुताǒबक, बुधवार सुबह करȣब 7:30 बज े

इǐरलबंग पुͧलस थाने के दसूरे Ĥभारȣ अͬधकारȣ के नेत×ृव मɅ मͨणपुर पुͧलस कͧम[यɉ कȧ तीन गाͫड़यां 

हेमंतकुमार Ǔनगंोबम के आवास पर गɃ. पुͧलस कमȸ उस ेइǐरलबंग पुͧलस èटेशन ले गए और ǐरहा होन े

से पहले उस ेलगभग चार घंटे तक Ǒहरासत मɅ रखा। इसमɅ यह भी उãलेख ͩकया गया है ͩक एम Ĥदȣप 

ͧसहं, एसपी इंफाल ईèट और थेमͬथगं नगासंगवा, आईजीपी, पुͧलस èटेशन मɅ संपादक से ͧमलने आए 

थे। 

एचआरडीए के अनुसार, पुͧलस ɮवारा Ǒहरासत मɅ ͧलए जाने का कारण एक èथानीय टȣवी चैनल 

आईएसटȣवी पर एक पैनल चचा[ मɅ अफȧम काटȶल के संबंध मɅ सरकार कȧ नशीलȣ दवाओं के ͪवरोधी नीǓत 

पर अपनी राय åयÈत करना था। एचआरडीए ने कहा ͩक यह पहलȣ बार नहȣं था जब सुर¢ाकͧम[यɉ न े
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सरकार के ͨखलाफ अपनी राय åयÈत करने के ͧलए राÏय मɅ पğकारɉ को ͬगरÝतार ͩकया और Ǒहरासत 

मɅ ͧलया। इससे पहले, ऐसे कई मामले सामने आए हɇ, जहां कई पğकारɉ को ͬगरÝतार ͩकया गया है और 

राçĚȣय सुर¢ा अͬधǓनयम के तहत तुÍछ आरोपɉ मɅ मामला दज[ ͩकया गया है। 
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Bengaluru: Accused dies in police custody; Kin alleges custodial 
death 

https://www.hindustantimes.com/cities/bengaluru-news/bengaluru-accused-dies-in-
police-custody-kin-alleges-custodial-death-101673059601056.html 

"He was to be produced before the court on Thursday. However, when the Station 
House Officer of the police station noticed the accused Vinod on early Thursday, he 
was found to be unconscious, Bengaluru police said. 

An accused arrested in an attempted dacoity case died under mysterious circumstances 
here at Bengaluru's Cottonpet police station on Thursday, Police said. The kin of the 
deceased alleged it to be a case of "custodial death" 

Deceased Vinod, who was in police custody, is a resident of Cottonpet, Bengaluru was 
brought to the police station on Wednesday in connection with a case. 

"He was to be produced before the court on Thursday. However, when the Station 
House Officer of the police station noticed the accused Vinod on early Thursday, he 
was found unconscious," Bengaluru police said. 

The Cottonpet police had brought the accused Vinod to the police station on 
Wednesday evening on a non-bailable warrant. 

"Vinod had fallen unconscious in the early morning on Thursday. He was taken to 
Victoria Hospital around 3 am, where he was pronounced dead on arrival by doctors 
who examined him," police added. 

Bengaluru Police said they had registered a case of custodial death. 

All procedures will be followed in this case in accordance with the National Human 
Rights Commission (NHRC) Act. And the case will be handed over to the Criminal 
Investigation Department (CID) of the Karnataka State Police," Deputy Commissioner of 
Police, West Division, Bengaluru City, Laxman Nimbaragi said. 

Cottonpet police had registered a case of attempted dacoity against Vinod on April 21, 
2017. The other four accused were reportedly arrested while planning to rob passers-by 
near the compound of the Veterinary Hospital on Mysore Road. 

Police said they were on the lookout for Vinod after the court issued three Non-Bailable 
Warrants against him. 

"Vinod was under the influence of alcohol when he was brought to the station. He was 
put in a cell around 7 pm. As per the procedure, the SHO has to check the accused in 
the cells every two hours," Bengaluru Police said. 
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NHRC Seeks Reports From 3 States, Centre & Railway Board 
On Human Trafficking Via Odisha 

https://odishabytes.com/nhrc-seeks-reports-from-3-states-centre-railway-board-on-
human-trafficking-via-odisha/ 

Bhubaneswar: Taking suo motu cognizance of a media report that Berhampur railway 
station in Odisha has become a major transit point for human trafficking from Bihar to 
Andhra Pradesh, the NHRC has issued notices to three states, Centre and railway 
board. 

The National Human Rights Commission (NHRC) took serious note of  media report 
that during the year 2022, a total of 343 children were rescued from Berhampur station 
in Gajnam district but neither they nor their families were provided with benefits of 
various government welfare schemes for rehabilitation. 

The Government Railway Police (GRP) and Railway Protection Force (RPF) rescued 
them but the persons behind their plight evaded arrest, the NHRC report said. 

In its observation, the NHRC said, if true, it amounted to a violation of the human rights 
of the victims. Accordingly, it has issued notices calling for reports within six weeks from 
the Chief Secretaries and DGs of Police of Bihar, Odisha and Andhra Pradesh, the 
Secretary, Union Ministry of Women and Child Development and Chairman, Railway 
Board. 

The incidents of trafficking for the purpose of forced labour or other exploitations in the 
form of begging, sexual exploitation, and criminal activities continue unabated due to 
lack of monitoring mechanisms and insufficient deterrence against perpetrators of 
crimes, the Commission said in a statement. 

Therefore, in light of the incidents as carried in the media report on January 2, 2023, the 
reports of the chief secretaries of the three states are expected to include preventive 
mechanism as per the National Action Plan to Combat Trafficking for commercial and 
sexual exploitation of children and rehabilitation of the rescued children by uniting them 
with their families by making them available the benefits of various welfare schemes 
initiated by Centre and state government, the commission said. 

The reports of the Director Generals of Police of the three states are also expected to 
include the status of the implementation of SOP issued by the NHRC, how many cases 
have been registered for child trafficking during the last 3 years, the outcome of the 
investigation, and the conviction, if any. 
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“The DGP, Odisha must also specify in the report whether any arrest has been made in 
the incidents mentioned in the media report, and if not what steps have been taken to 
this effect,” the statement said. 

The Secretary, Union Ministry of Women and Child Development, has to submit a report 
about the mechanism that has already been adopted or is likely to be adopted to 
eradicate completely child trafficking in view of the constitutional provision, and the law 
in force. 

The report from the Centre should also mention the steps being taken or likely to be 
taken with regard to the implementation of the Central Advisory Committee 
recommendations for the prevention of the trafficking of a child, starting from the pre-
rescue stage to the post-rescue operations, and the rehabilitation as well as the other 
measures, it said. 

The Chairman of the Railway Board was asked to submit an action-taken report 
specifying how railway personnel should be more proactive and vigilant like the incident 
referred in Berhampur railway station across the country to rescue more such trafficked 
children and to act in coordination with the respective state governments for the 
purpose of not only reuniting the children with the family but also insisting the state 
governments for rehabilitation of those rescued children. 
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Humans Rights Body Appeals to NHRC Against Manipuri 
Journo’s Detention 

https://www.newsclick.in/humans-rights-body-appeals-nhrc-against-manipuri-journos-
detention 

Senior journalist Hemantakumar Ningombam was detained for his statement on the 
state government’s anti-drug policy. 

A human rights organisation has appealed to the National Human Rights Commission 
(NHRC), New Delhi, against the “arbitrary detention” of senior Manipuri journalist 
Hemantakumar Ningombam for his statement on the state government’s anti-drug 
policy on TV. 

In a letter sent to the NHRC, the Human Rights Defenders Alert (HRDA) alleged 
“harassment, illegal search of a residence and arbitrary detention of senior journalist 
Hemantakumar Ningombam by police in Imphal East”, the EastMojo reported. 

The letter, signed by HRDA national working secretary Henri Tiphagne, appealed to the 
NHRC to treat the detention of Ningombam, who is the editor of the local Manipuri 
vernacular daily Sanaleibak, as a case of reprisal against a “journalist and a human 
rights defender for exercising his constitutionally guaranteed fundamental rights”. 

The HRDA further requested the NHRC to urgently direct the director general of the 
police to start an immediate and impartial investigation into the matter and submit a 
report to the Commission within two weeks and also asked for Ningombam’s security. 

According to the HRDA, three police vehicles led by the second officer-in-charge of 
Irilbung Police Station picked up Ningombam from his residence around 7.30 am on 
Wednesday and detained him for around four hours before releasing him. M Pradip 
Singh, SP Imphal East, and Themthing Ngasangva, IGP, met the journalist at the police 
station, the HRDA added. 

The police said, as per the HRDA, Ningombam was detained for his opinion on the 
government’s anti-drug policy in relation to the poppy cartel on a panel discussion on 
local channel ISTV. 

This was not the first detainment of a journalist in the state for expressing an opinion 
against the government, the HRDA alleged. Many journalists have been arrested and 
booked under the National Security Act on frivolous charges, it further alleged. 
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Human Rights Commission : मानव तèकरȣ पर कɅ ġ, ǒबहार, ओͫडशा और आंĢ 

Ĥदेश सरकारɉ को ͩकया नोǑटस जारȣ 

https://samacharnama.com/states/delhi-news/Human-Rights-Commission-Notice-
issued-to-Central-Bihar/cid9656120.htm 

Ǒदãलȣ Ûयूज डेèक !!  राçĚȣय मानवाͬधकार आयोग (एनएचआरसी) ने ओͫडशा मɅ Ħéमपुर रेलवे èटेशन 

के रास?्त ेस ेमानव तèकरȣ कȧ कई कͬथत घटनाओ ंपर कɅ ġ, ǒबहार, ओͫडशा और आंĢ Ĥदेश सरकारɉ 

सǑहत रेलवे बोड[ को नोǑटस जारȣ ͩकया है। सभी से छह सÜताह के भीतर ǐरपोट[ देने को कहा गया है। 

एनएचआरसी ने बताया ͩक उÛहɉने मीͫडया ǐरपोट[ का èवत: सं£ान ͧलया है, िजसमɅ ओͫडशा के गंजम 

िजले मɅ Ħéमपुर रेलवे èटेशन मानव तèकरȣ के ͧलए ǒबहार से आंĢ Ĥदेश के ͧलए एक Ĥमुख पारगमन 

ǒबदं ुबन गया है। आयोग के अनुसार कͬथत तौर पर, वष[ 2022 के दौरान, कुल 343 बÍचɉ को èटेशन स े

बचाया गया था, लेͩकन न तो उÛहɅ और न हȣ उनके पǐरवारɉ को पुनवा[स के ͧलए ͪवͧभÛन सरकारȣ 

कãयाणकारȣ योजनाओं का लाभ Ĥदान ͩकया गया। वहȣं उनकȧ ददु[शा के ͧलए िजàमेदार åयिÈत 

ͬगरÝतारȣ स ेभी बच गए। आयोग न ेकहा ͩक यǑद यह सहȣ है तो ये पीͫड़तɉ के मानवाͬधकारɉ का घोर 

उãलंघन है। 

आयोग न ेतीन राÏयɉ के मुÉय सͬचवɉ कȧ ǐरपोट[ मɅ बÍचɉ के åयावसाǓयक और यौन शोषण के ͧलए 

तèकरȣ से Ǔनपटन ेके ͧलए राçĚȣय काय[ योजना के अनुसार Ǔनवारक तंğ को तैयार करना और ͪवͧभÛन 

कãयाणकारȣ योजनाओं का लाभ उपलÞध कराकर बचाए गए बÍचɉ को उनके पǐरवारɉ के साथ ͧमलाकर 

उनका पुनवा[स आǑद शाͧमल करना अपेͯ¢त है। वहȣं आयोग ने तीन राÏयɉ के पुͧलस महाǓनदेशकɉ कȧ 

ǐरपोट[ मɅ एनएचआरसी ɮवारा जारȣ एसओपी के काया[Ûवयन कȧ िèथǓत और ͪपछले 3 वषɟ के दौरान 

बाल तèकरȣ के कुल मामलɉ कȧ पूरȣ जानकारȣ मांगी है। इसके अलावा आयोग ने कहा ͩक ओͫडशा के 

डीजीपी को ǐरपोट[ मɅ यह भी बताना होगा ͩक Èया मीͫडया ǐरपोट[ मɅ उिãलͨखत घटनाओं मɅ कोई 

ͬगरÝतारȣ हुई है और यǑद नहȣं तो इस आशय के ͧलए Èया कदम उठाए गए हɇ। वहȣं आयोग ने कहा ͩक 

कɅ ġȣय मǑहला एवं बाल ͪवकास मंğालय के सͬचव को संवैधाǓनक Ĥावधान और मौजूदा लागू कानून के 

मɮदेनजर पूरȣ तरह से बाल तèकरȣ को ख×म करने के ͧलए पहले से हȣ अपनाए गए या अपनाए जाने 

वाले तंğ के बारे मɅ एक ǐरपोट[ Ĥèतुत करनी होगी। साथ हȣ रेलव ेबोड[ के अÚय¢ को भी इन मामलɉ मɅ 

कȧ गई कार[वाई ǐरपोट[ Ĥèतुत करनी होगी। 
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Imphal NHRC न ेवǐरçठ पğकार को Ǒहरासत मɅ ͧलए जाने के ͨखलाफ मामला दज[ 

ͩकया 

https://samacharnama.com/city/imphal/Imphal-NHRC-registers-case-against-detention-
of-senior/cid9655600.htm 

मͨणपुर Ûयूज़ डेèक, मानवाͬधकार र¢क चेतावनी (HRDA) ने राçĚȣय मानवाͬधकार आयोग (NHRC), 

नई Ǒदãलȣ मɅ मͨणपुर पुͧलस ɮवारा एक वǐरçठ पğकार को "मनमाने ढंग से Ǒहरासत मɅ लेने" के ͨखलाफ 

एक मामला दज[ ͩकया है, जो राÏय सरकार के नशीलȣ दवाओं के ͨखलाफ èथानीय टȣवी पर उनके बयान 

के ͧलए था। नीǓत। 

नई Ǒदãलȣ मɅ एनएचआरसी को ͧलखे एक पğ मɅ, एचआरडीए ने कͬथत "उ×पीड़न, एक आवास कȧ अवैध 

तलाशी, और इंफाल पूव[ मɅ पुͧलस ɮवारा वǐरçठ पğकार हेमंतकुमार Ǔनगंोमबम कȧ मनमानी Ǒहरासत" के 

बारे मɅ ͬचतंा åयÈत कȧ। पğ पर एचआरडीए के राçĚȣय काय[कारȣ सͬचव हेनरȣ टȣफगने ने हèता¢र ͩकए 

थे 

एचआरडीए ने एनएचआरसी से अपील कȧ ͩक वह इस घटना को एक "पğकार और एक मानवाͬधकार 

र¢क के ͨखलाफ अपने संवैधाǓनक Ǿप से गारंटȣकृत मौͧलक अͬधकारɉ का Ĥयोग करने" के ĤǓतशोध के 

मामले के Ǿप मɅ मानɅ। 

इसने एनएचआरसी से मͨणपुर के पुͧलस महाǓनदेशक को त×काल मामले कȧ त×काल और Ǔनçप¢ जांच 

शुǾ करने और दो सÜताह के भीतर एनएचआरसी को एक ǐरपोट[ Ĥèतुत करने का Ǔनदȶश देने का आĒह 

ͩकया। 

इसने Ǔनगंोमबम के ͧलए सरु¢ा भी मांगी। 

एचआरडीए के मुताǒबक, बधुवार सुबह करȣब 7:30 बजे इǐरलबंग पुͧलस थाने के दसूरे Ĥभारȣ अͬधकारȣ 

के नेत×ृव मɅ मͨणपुर पुͧलस कͧम[यɉ कȧ तीन गाͫड़यां हेमंतकुमार Ǔनगंोबम के आवास पर गɃ. पुͧलस 

कमȸ उस ेइǐरलबंग पुͧलस èटेशन ले गए और ǐरहा होने से पहले उस ेलगभग चार घंटे तक Ǒहरासत मɅ 

रखा। 

इàफाल Ûयूज़ डेèक !!! 
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NHRC Seeks Reports From Three States, Centre & Railway Board On 
Human Trafficking Via Odisha Railway Station 

https://www.outlookindia.com/national/nhrc-seeks-reports-from-three-states-centre-
railway-board-on-human-trafficking-via-odisha-railway-station-news-251552 

Taking suo motu cognizance of a media report that Berhampur railway station in 
Odisha’s Ganjam district has turned into a major transit point for human trafficking from 
Bihar to Andhra Pradesh, the NHRC has issued notices to three states, Centre and 
railway board. 

Taking suo motu cognizance of a media report that Berhampur railway station in 
Odisha’s Ganjam district has turned into a major transit point for human trafficking from 
Bihar to Andhra Pradesh, the NHRC has issued notices to three states, Centre and 
railway board. 

The National Human Rights Commission (NHRC) took seriously the media report that 
said that during the year 2022, a total of 343 children were rescued from Berhampur 
station but neither they nor their families were provided with benefits of various 
government welfare schemes for rehabilitation.         

The Government Railway Police (GRP) and Railway Protection Force (RPF) rescued 
them but the persons behind their plight evaded arrest, the NHRC report said.         

In its observation, the NHRC said, if true, it amount to a violation of the human rights of 
the victims. Accordingly, it has issued notices calling for reports within six weeks from 
the Chief Secretaries and Director Generals of Police of Bihar, Odisha and Andhra 
Pradesh, the Secretary, Union Ministry of Women and Child Development and 
Chairman, Railway Board. 

The incidents of trafficking for the purpose of forced labour or other exploitations in the 
form of begging, sexual exploitation, and criminal activities continue unabated due to 
lack of monitoring mechanisms and insufficient deterrence against perpetrators of 
crimes, a statement issued by the commission said.       

Therefore, in light of the incidents as carried in the media report on January 2, 2023, the 
reports of the chief secretaries of the three states are expected to include preventive 
mechanism as per the National Action Plan to Combat Trafficking for commercial and 
sexual exploitation of children and rehabilitation of the rescued children by uniting them 
with their families by making them available the benefits of various welfare schemes 
initiated by Centre and state government, the commission said.         
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The reports of the Director Generals of Police of the three states are also expected to 
include the status of the implementation of SOP issued by the NHRC, how many cases 
have been registered for child trafficking during the last 3 years, the outcome of the 
investigation, and the conviction, if any. 

"The DGP, Odisha must also specify in the report whether any arrest has been made in 
the incidents mentioned in the media report, and if not what steps have been taken to 
this effect," the statement said.        

The Secretary, Union Ministry of Women and Child Development, has to submit a report 
about the mechanism that has already been adopted or is likely to be adopted to 
eradicate completely child trafficking in view of the constitutional provision, and the law 
in force.          

The report from the Centre should also mention the steps being taken or likely to be 
taken with regard to the implementation of the Central Advisory Committee 
recommendations for the prevention of the trafficking of a child, starting from the pre-
rescue stage to the post-rescue operations, and the rehabilitation as well as the other 
measures, it said.         

The Chairman of the Railway Board was asked to submit an action-taken report 
specifying how railway personnel should be more proactive and vigilant like the incident 
referred in Berhampur railway station across the country to rescue more such trafficked 
children and to act in coordination with the respective state governments for the 
purpose of not only reuniting the children with the family but also insisting the state 
governments for rehabilitation of those rescued children. 
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